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Actual   inflow   of,   foreign   direct 
investment 

,   7011    SHRI   CHIMANBHAI  MEHTA: 

SHRIMATI    RENUKA 
CHOWDHURY: 

.   Will   the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that actual 
inflow of foreign direct investments 
funds into India during 1993 tottalled 
Rs. 1186 crores out of Rs. 8,859 crore 
from   FDI  approvals in   he  year; 

(b) what is the reasons for only 20 
per cent investment of the total clear 
ance; 

(c) whether it is a fact that bureaucratic 
hurdles at middle and ground level   have   
not  disappeared; 

(d) if so, what are the hurdles and number 
of hurdles at various levels after   the  first   
clearance: 

(c) what are the loopholes at imple-
menting stages after the approval given to  it:  
and 

(f) what is total clearance of FDI 
including  NRI proposals to this day? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 'SMT. 
KRISHNA SAHI): fa) and (b) Disrng the year 
1993 proposals involving foreign direct, 
investment of Rs. 8859.33 crores have been 
approved. The RBI has reported that acual 
inflow of foreign direct investment during the 
year 1993 is estimated at Rs. 1786.00 crores. 
A large portion of the foreign direct 
investment approved is in mega projects such 
as power oil refinery with long gestation 
period. Inflow of foreign investment in Indian 
companies depend on the gestation of projects 
or industries which vary from project to 
project/in-iustry   to   industry 

(c) to (e) Various entrepreneurs often; 
complain in regard to the difficulties 
experienced by them in getting! speedier 
environmental clearance from State Pol-
Iution Control Boards, sanction for power 
and other infrastructure facilities for seating 
up the projects at State level. It has been 
Govt's endeavour to ccrstnntly interest with 
State Governments with a view to simplify 
the various procedures and remove bottle-
neaks The process of simplification/ 
rationalisation of various rules and regu-
lations a State level is an on-going process. 

(f) During the post policy period, 
Government have cleared 1890 number 
of foreign direct investment proposals, 
including   NRT proposals,   envisaging 
foriegn direct investment of Rs.  1436.21 
crores till the end of March, 1994. 
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